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CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH : CUTTACK,

Original Application No.44 of 1988,
Date of decision : April 5,3988,

Arjun Chandra Jena,

son of Dayanichi Jena,At,P,O0.

Nikirai, Via-Kendrapara,

District- Cuttack, - Zpplicant.

Versus
1, Unicn of India, ’

represented by the Secretary,
Posts, Dak Bhawan, New Delhi.

24 Superintendent of Post Offices,
Cuttack North Division, 2t,P.0, &
District- Cuttack, cee Respondents,
For the applicant **+ M/s.Devanand Misra,
Deepak Misra,
A. Ikoo SoS oHOtal &

R,N,Hota, Advocates.

For the respondents «++ Mr.A.B.Michra,Sénior Standing !
Counsel (Central)y

CORAM:
THE HCN'BLE MR.B.R.PATEL,VICE—CHAIRMAN
AND
THE HON'BLE MR.K.P.ACHARYA,MEMBER (JUDIC IAL)
il Whether reporters of local papers may be allowed to

see the judgment 2 Yes,
- To be referred to the Reporters or not 2 AV

3e Whether Their Lordships wish to see the fair copy
of the judgment 7? Yes,



L3 vy | JUDGMENT

K.P.ACHARYA, MEMBER (J) In this application under section 19 of the

Administrative Tribunals Act,1985, the applicant challenges
the order passed by the Superintendent of Post Offices, Cuttach
North Division, Cuttack dated 28.1.1988 contained in

Annexure=4 .

2¢ Shortly steted, the case of the applicant is that
he was selected provisicnally as Extra-departmental

Branch Postmaster of Nikirai Post Office within the district
of Cuttack, The applicant was selected on 31.10.1987 and
tock charge in November,1987, In the letter of appointment
contained in Annexure=3 the applicant had been informed that

he shall continue provisionally in the said post till

13,6.1988 or till regular appointment is made whichever

is shorter( meening earlier). Thereafter, the applicant took
charge on 7.11,1987, After taking over charge and continuing
for some time, the applicant vide Annexure - 4 dated 28.1.1968
was informed that the case of one Kumari Pranatinjali Jena
daughter of late Ghanashyam Jena, ex=- Extradepartmental

Branch Postmaster, Nikirai, has applied for appointment as
Extradepartmental Branch Postmaster,Nikirai Post Office in
relaxaticn of normal recruitment Rules on compassicnate

ground and her appointment being under consideraticn and

in case she is appointed provisionally, the appointment

of the applicant would be terminated. Hence, the applicant has
invoked the jurisdiction cof this Bench for appropriate orders,
3e In their counter,the respondents maintained that

the case being devoid of merit is liable to be dismissed

%ﬁfcause inthe order of appointment the applicent wes informed
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that his services shall be terminated if regular appointment

is made earlier to 13.6.1988.

4, We have heard Mr.Deepak Misra,learned counsel

for the applicant and learned Senior standing Counsel (Central)

at some length. We do not 1ike to express any opinion on the

suitability etce. of Kumari Pranatinjali Jena or any other

person who may be appointed to the poste The departmental

authorities are at liberty to make such appointment according

to Rules as they deem just and propere But till the regular %

appointment is made the applicant may continue as Extra-

departmental Branch Postmaster, Nikirai Post Officee.

e Thus, this application is accordingly disposed of

leaving the parties to bear their own costs. The stay order

passed by this Bench on 9.2.1988 stands automatically vacateds

:

Member (Judicial)

B .RPAYEL, VICE-CHAIRMAN, I e
A

cessccscanscsdveles

Vice-Chairman

Central 2dministrative Tribunal,
Cuttack Bench,Cuttack.
April 5,1988/S.Sarangi.
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Administr¢ti€e'i§ibuna%% Act,1985, the epplicant challenges
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the order passgd”ﬁy the@ﬁuperintéagent of Post Offices, Cuttac

North Division, Cuttack dated 28,1.1988 contained in

Annexure=4,

2¢ Shortly stcted, the case of the applicant is that
he was selected provisicnally as Extra-depzrtmental

Branch Postmaster of Nikirai Post Office within the district
of Cuttack, The applicent was selected on 31.10.1987 and

tock charge in November,1987, In the letter of appointment
contéined in Annexure=-3 the applicant had been infcrmed that
he shall continue provisionally in the said post till
13,€.1988 or till reguler appointment is made whichever

is shorter( meaning earlier). Thereafter, the applicant took
charge on 7.11,1987, After tsking over charge and continuing
for some time, the applicant vide Annexure - 4 deted 28.1,1988
wes informed thet the cese of one Kumari Pranatinjali Jena
daughter cof late Ghanashyem Jena, ex- Extradepartmental

Branch Postmaster, Nikirsi, hes applied for appointment as
Extradepartmental Branch Postmaster,Nikirai Post Office in
relaxaticn of normal recruitment Rules on compassionate
ground and her appointment being under consideraticn and

in case she is appointed provisiocnally, the appointment

of the applicent would be terminated., Hence, the applicant hes
invoked the jurisdicticn cf this Bench for appropriate orders,
3. In their counter,the respondents maintained that

the c&se being devoid of merit is liable to be dismicsed

Qifcause inthe order of appcintment the epplicent wes informed
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for the appliCdnt and learned Senior Standing Q@ﬁhsel(central)

o
. at some length. We do not like to express any opinion on the

suitability etc. of Kumgri Pranctinjali Jens or any other
person who mdy be appointed tc the poste The departmental
authorities are at liberty to make such appointment according
to Rul;s a@s they deem just and propere. But till the regular

appointment is m&de the applicant may continue as Extra-

departmental Branch Postmaster, Nikirai Post Office.

5 Thus, this applicetion is accordingly disposed of
leaving the parties to bezr their own costs, The stay order

passed by this Bench on 9.,2.1988 stands automatically vacated,

Sd/ K. P, &charya
Member (Judicial)

B «R.PAYEL,VICE-CHAIRMAN, g e

Sd/ B.R. Patel
Vice- Chagrman

Centradl <~dministretive Tribunel,
Cuttack Bench,Cuttack.,
April 5,1988/S.Sarangi.




